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ORDER
PER MANISH AGARWAL, AM:
The present appeal is filed by the assessee against the order of Ld.

CIT(Exemption), Delhi, dated 18.12.2024 rejecting the application of the

assessee for Registration under Section 12A of the Act.
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2. Before us the assessee has filed an application for granting early
hearing of the appeal on the ground that the other appeal bearing no.
141/Del/2025 filed against the order passed by the Ld. CIT(Exemption)
rejecting the application filed for Registration under Section 80G of the
Act stood decided by the Coordinate Bench of ITAT wherein the matter
was remanded back to the file of Commissioner of Income Tax
(Exemption). In the petition it is also submitted that the registration
under Section 80G was rejected for the reason that the assessee was not
granted Registration under Section 12A of the Act. It is therefore
requested that the appeal be taken out.

3. On the other hand, the ld. Senior DR opposed the fact of the

assessee and submit that the appeal may be taken up in regular course.

4. Heard both the parties from the perusal of the record, it is seen
that the present appeal is filed by the assessee against the rejection order
of Ld. CIT(A) on the Registration applied by the assessee under Section
12A of the Act. Reason given by the Ld. CIT(Exemption) is that assessee
has not made any submission with respect to the genuineness of the
activities of the trust and to establish the chargeable nature. Looking to
this facts in our considered opinion it could be fair that one more
opportunity be allowed to the assessee by sending back to the matter to
the file of Ld. CIT(Exemption) with the direction to the assessee that he
would appear in filing all the necessary evidences in support of the
Registration require under Section 12A of the Act. With this direction the
application filed by the assessee is dispose of and the appeal of the

assessee is allowed for statistical purpose.
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S. In the result, the appeal of the assessee is partly allowed for

statistical purpose.

Order pronounced in the open court on 27.06.2025

Sd/ - Sd/ -
(Mahavir Singh) (Manish Agarwal)
VICE PRESIDENT ACCOUNTANT MEMBER

Dated 30.06.2025

Rohit, Sr. PS
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